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MADHYA PRADESH ORDINANCE
No. 7 OF 2020

THE MADHYA PRADESH LOK SEWAON KE PRADAN KI GUARANTEE (SANSHODHAN)
ADHYADESH, 2020

[First published in the “Madhya Pradesh Gazette (Extra-ordinary)”, dated the 29th August, 2020.]
Promulgated by the Governor in the seventy first year of the Republic of India.

An Ordinance further to amend the Madhya Pradesh Lok Sewaon Ke Pradan Ki Guaran-
tee Adhiniyam, 2010.

WHEREAS, the State Legislature is not in session and the Governor of Madhya Pradesh is
satisfied that circumstances exist which render it necessary for her to take immediate action;

Now, THEREFORE, in exercise of the powers conferred by clause (1) of Article 213 of the
Constitution of India, the Governor of Madhya Pradesh is pleased to promulgate the following
Ordinance :—

Short title . 1. (1) This Ordinance may be called the Madhya Pradesh Lok Sewaon Ke Pradan Ki
commencement.  Guarantee (Sanshodhan) Adhyadesh, 2020.

(2) It shall come into force from the date of its publication in the Madhya Pradesh Gazette.
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2. During the period of operation of this Ordinance, the Madhya Pradesh Lok Sewaon Ke Madhya Pradesh
Pradan Ki Guarantee Adhiniyam, 2010 (No. 24 of 2010) (hereinafter referred to as the principal Act No. 24 of

. . . . 2010 t b
Act) shall have effect subject to the amendments specified in Sections 3 to 5. temp oroar“;
amended.

Substitution of

3. For Section 2 of the principal Act, the following section shall be substituted, namely :— Section 2.

2. In this Act, unless the context otherwise requires :— Definitions.

(a) "application form” means an application which shall be filled on designated
portal by the applicant;

b "deemed approval” means an approval generated in accordance with sub-section v
(3) of Section 5 by the designated portal without the intervention of any person;

(©) "designated entity" means an entity notified by the State Government for
administering the designated portal;

d "designated officer" means an officer so notified for providing the service under
Section 3;
(e) "designated protal” means an electronic system maintained by the designated

entity for the purpose of delivering services;

) "eligible persoh" means any person eligible for receiving notified services;

(2 "first appeal officer”. means an officer who is notified as such under
Section 3;

(h) "fraud” means as act defined under Section 421 of the Indian Penal Code,

1860 (No. 45 of 1860) or under Section 17 of the Indian Contract Act, 1872
(No. 9 of 1872);

@) "prescibed” means prescribed by the rules made under this Act;

§)] "right to service” means right to obtain the service within the stiputated time
limit under Section 4; '

&) "second appellate authority” means an officer notified, as such under
Section 3;

()] "service” which includes permission, means any service notified under
Section 3;

(m) "State Government” means the Government of Madhya Pradesh;

(n) "stipulated time limit" means maximum time within which the service is to

be provided by the designated officer or the appeal is to be decided by the
first appeal officer as notified under Section 3.

4. Section 3 of the principal Act shall be numbered as sub-section (1) thereof and thereafter Amendment of
the following-section shall be added, namely :— Section 3.

"(2) the State Government may, from time to time, notify services to which provision
of deemed approval shall apply.".
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Amendment of 5. In Section 5 of the principal Act, after sub-section (2) the following sub-sections shall be
Section S. added, namely :—

"(3) If designated officer fails to take a decision within the stipulated time-limit
on the applications received for a service notified under sub-section (2) of
Section 3, then the deemed approval for such service shall be generated by the
designated portal. Such deemed approval shall have the same force of law as
the approval duly granted by the designated officer.

) Approval generated under sub-section (3) shall not attract provisions of Section
6 and Section 7 of this Act.

&) In case where the service was received by fraudulent act or submission of false
information, the designated officer shall revoke the same with immediate effect.”.

Bhopal - ANANDIBEN PATEL
Dated the 17® August, 2020 Governor
Madhya Pradesh.
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